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* IN THE HIGH COURT OF DELHI AT NEW DELHI

% Date of Decision: 24thJuly, 2026

+ CONT.CAS(C) 1213/2026 & CM APPL. 45099/2026

M/S KAMLADITYYA CONSTRUCTION PVT. LTD. .....Petitioner
Through: Mr. Avinash Trivedi, Adv.

Mob: 9874414764

versus

CENTRAL PUBLIC WORKS DEPARTMENT .....Respondent
Through: Ms. Avshreya Pratap Singh Rudy,

CGSC and Mr. Rahul Kumar Sharma,
GP with Ms. Usha Jamnal, Ms. Nyasa
Sharma, Mr. Ankit Khatri and Mr.
Ojas Pandey, Advs.
Mob: 9810001315
Email: avshreyarudy@outlook.com

CORAM:
HON'BLE MS. JUSTICE MINI PUSHKARNA

MINI PUSHKARNA, J (ORAL):

1. When the present matter was listed on 20th July, 2026, the following

order came to be passed:

“xxx xxx xxx
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xxx xxx xxx”

2. Today, learned counsel appearing for the respondent has handed over

to this Court, a letter dated 23rd July, 2026, to submit that the letter dated
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16th May, 2026, has also been kept in abeyance, till further notice.

3. The letter issued by the Central Public Works Department,

Government of India, dated 23rd July, 2026, with regards to keeping the

letter dated 16th May, 2026, in abeyance, is reproduced as under:

4. Learned counsel appearing for the petitioner submits that he is

satisfied with the action taken by the respondent.
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5. Accordingly, no further orders are required to be passed in the present

petition.

6. The present petitio is accordingly disposed of.

MINI PUSHKARNA, J

JULY 24, 2026/SK
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